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HIGH COURT OF CHHATTISGARH, BILASPUR

| o

No.'” JR.G.j2011, Bilaspur, dtd©2401/2012

'The District & Sessions Judge,

Bilaspur, Raipur, Durg, Rajnandgaon, Raigarh, Korba,
Ambikapur at Surguja, Kabirdham, Mahasamund, Dhamtar,
Jushpur, Baikunthpur at Koriya, Dakshin Bastar Dantewada,
Uttar Bastar Kanker, Bastar at Jagdalpur and Janjgir.

Sub: Forwarding of applications for appointment as Oath
Commissioner _or for renewal of certificate of Oath
Commissioner.

--0--

The Registry often receive applications from various District
Establishments in relation to appointment of advocates as Oath
Commissioner or for renewal of certificates in relation to same, Occasionally
it 1s observed that the applications are lacing in certain particulars or
required entries from office of District Judge are incomplete. Clarity
regarding grounds for condontion of delay or comments of District Judge
relating to any complaint of the Oath Commissioner, requesting for renewal
of certificate are also lacking. Delay in forwarding of the applications from
O/o. District & Sessions Judge to the Registry is also observed frequently.
All these circumstances results in delay in processing ot the matter.

Thus, as directed, it is requested that following points be taken care
of, while dealing with or forwarding the applications relating to appointment
of Oath Commissioner or applications for renewal of the certificates of Oath

Commussioner.,

1. It be ascertained that application submitted by applicant 1s in
prescribed format and all the required entries either in
application or in office forwarding note are complete, clear
and unambiguous. The applications submitted must be
enclosed with all necessary documents/certificates, such as,
required eligibility certificate etc.

p 8 Entries in space for official use should also be complete, it
should bear signature and seal (both) of the District &

Sessions Judge.




3. The opinion of the District Judge should be there in clear
words.

4. Names should be recommended, observing the guidelines

given in Memo no. A/541/111-1-27/75 dated 22-01-1985 by
High Court of Madhya Pradesh, Jabalpur (Copy enclosed for
ready reference).

5. The application submitted in O/o. District & Sessions Judge
should be sent after observing all the formalities to this
Registry immediately, prior to lapse of period for which the
license to work as Oath Commissioner was issued.

6. 1t applicant has submitted his application with delay of such
period which requires condonation of delay by Hon’ble High
L Court, then opinion and clear recommendation (whether
delay appears condonable or not on the basis of reasons
given for delay) should also be mentioned.

(A If, there are any complaint (regarding work and conduct)
against Oath Commissioner either received by District &
Sessions Judge directly or through the Oftficer Incharge/
Judge concerned, it should be forwarded to High Court with
opinion / comments of District & Sessions Judge also.

As directed, 1t 1s requested that above mentioned directions be kindly
complied with in future correspondences relating to matters of appointment /
renewal of Oath Commissioner.

e

(Arvind Shrivastava)
Registrar General
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HIGH COURT OF CHHATTISGARH, BiL.ASPUR

ﬁ | MEMO
NOL e, /R.G.12011 Bilaspur, Dateﬂ_ 03/2012
To,

The District & Session Judge,
Bilaspur, Raipur, Durg, Rajnandgaon,
Raigarh, Korba, Ambikapur at.Surguja,
Kabirdham, Mahasamund, Dhamtari,
Jashpur, Baikunthpur at Koriya, Janjgir,
Uttar Bastar Kanker, Bastar at Jagdalpur,

Dakshin Bastar Dantewada (C. G.)

Sub: - Forwarding of _applications for _appointment as Qath
Commissioner _or__for _renewal of certificate of Osath
Commissioner.,

Ref: - Registry Memo no. 10/R.G./2011 di. 02-01-2012.

«-Q--

With reference to the above subject, it is to inform you that the
point no. 3 of Registry Memo No. 10/R.(G./2011 dated 02-01-2012 be read
as "The opinion of the District Judges should be there in clear words as well
as opinion/recommendation of District Judge be mention separately in
covering memo also." in place of " The opinion of the District Judge should

be there in clear words."

muﬁ o) 1/

(Arvind Shrivastava)
»Registrar Genaral
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